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MR. DEPUTY CHAIRMAN: The question is: 

"That the Bill be returned." 

The motion was adopted 

—— I 

THE APPROPRIATION NO. 5 BILL, 1981. 

MR. DEPUTY CHAIRMAN; We shall now 
take up the Appropriation No. 5 Bill. 

SHRI      NAGESHWAR      PRASAD SHAHI      
(Uttar   Pradesh):     No, no, Sir.    We  object.        
You take it  up I   tomorrow. 

THE LEADER OF THE HOUSE (SHRI 
PRANAB KUMAR MUKHERJEE): Only 
introduction. We are not going to discuss. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SAWAI 
SINGH SISODIA): Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1981-
82, as passed by the Lok Sabha, be taken 
into consideration''. 

Sir, the Bill arises out of Supplementary 
appropriations charged on the Consolidated 
Fund of India and demands voted by the Lok 
Sabha on the 10th September, 1981. These 
involve gross additional expenditure of Rs. 
420.81 cruras. 

The gross requirements include Rs. 207.12 
crores for transfer to States, Rs. 129.99 crores 
for Public Sector Enterprises and Rs, 83.69 
crores for other   items   of  expenditure. 

Transfers   to   States   include      Rs. 200  
crores for Ways and Means advances  which 
are  recoverable within the yaar and Rs. 6.75 
crores as gsents to  States   for   providing   sub 
production    of Janata    Cloth    in the 
handloom   sector.      For    " rrif Hihnrrl 
Refinance   and     Development  Corporation 
additional loan of Us. 30 crores bae been 
provided, Rs. 25 crores    are for    share    
capital    of    nationalised banks,  Rs.   14.99     
crores  for loan  to Bha'rat Heavy Electrical.s 
Limited for stockoiling   spare   parts   for 
imported geiv 1 

loan to Food Corporation of India for the non-
statutory 'Sugar Price Equalisation Fund'. 

Rs. 45.47 crores are required for payments 
in connection with takeover of certain units, 
Rs. 29 crores for subsidy payments to 
National Consumers' Co-operative Federation 
on controlled cloth and Rs. 6 crores for State 
Trading Corporation to cover losses on 
import of newsprint for supply to medium and 
small newspapers. 

Receipts and recoveries relatable to these 
supplementary demands being of the order of 
Rs. 275.03 cores, the net outgo from the 
Consolidated Fund will be Rs. 145.78 crores. 

I would not burden ihe House with further 
details of the Supplementary Demands -as 
the same are available in the document laid 
on the Table of the House    on  2nd 
September,  1981. 

Sir, I move. 

The miestion was propo.- 
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